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Both M.A. bearing No.307/2000 and 0.A. bearing No . 377/97
came up for hearing today. Ms{ B+ Mondal,ld.counsel appearing on ,
behalf of the applicant submits that the Original Application was
admitted by this Tribunal on 17.6.1997. She has stated that the
respondents are aware of the fact that thé application has been

aémitted'for'adjudicatiOn”ahd‘they must follow the provisions of |

- Sec. 19(4) of the A.T. Act, 1985. This being the position, no -

promotion can be made by the resoondents tlll the dlsposal of thls
application. . o | .

2. Mr. M.K. Bandhyopadhyay,ld.COunsel appearlng on behalf of

- the. respondents submits that he has not recelved any copy of the

M.A. and, therefore, he is not in a position to.glveﬂanyfreply>to

the égg%iiatioh. Ms.*Mondal-submits that she has served‘a copy onﬁ-‘

166 4#.2000 upon the respordents. But it was served without giving -
! : oAtk

any date.,

3¢ Inview of the aforesaid circumstances I am of the view that

MoA. has - become 1nfructuous and the same stands dlSposed of.

4. 1 flnd that as per order of this Trlbunal dated 16.11.99 1

respondents were dlrected to file reply as last chance. But
respondents did not file any reply to the O.A. till date., However,



5. 4

~'~\1‘\‘N

.‘ res ﬁg'ndents are directed 'to .fil.e reply posifively By'”-the ‘nex"t
- date in view of the fact that they have chahged counsel. The
ma‘cte_ii has al_réhady been listed for hearing on 17.7.2000 and
within that period reply should be filed by the respondents

- failing which matter will be taken up for adjudication on

merit.
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